
'

f -

PARLIAMENTARY DEBATES

(Part I—Questions and Answersy

OFFICIAL REPORT

▼GLUME Vn, 1061 

(2nd April to 16th May, 1951)

Thirds esslon (Second Part) 

of the

PARLIAMENT OF INDIA

1951

Thursday, 24th  May, 1951



THE 
PARLIAMENTARY DEBATES 
(Part I—^Questions and Answers) 

OFFICIAL REPORT

4577
PARLIAMENT OF INDIA

Thursday, 24th May, 1951

The House met at Half-past Eight of 
the Clock,

[M r . S pea ke r  in  the Chair]
ORAL ANSWERS TO QUESTIONS 

Cultural A ttaches

*4443. Shri Sarwate: (a) Will the 
Prime Minister be pleased to state to 
ivblch, if any, of our Embassies and 
Missions, provision has been made 'for 
Cultural Attaches, and for which of 
these, appointments have been so far 
made?

(b) What is the total expenditure 
by way of salaries and allowances, on 
each of such Cultural Attaches?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) There is at 
present only one post of Cultural Re
lations Officer in Indian Missions 
abroad, viz, the one at Kabul. The 
present incumbent has been holding 
the post from 1948.

(b) The total annual expenditure 
on the pay and allowances of the post 
at Kabul is approximately Rs. 25,000.

Shri Sarwate: May I know what are 
the special duties of these Attaches?

Dr. Keskar: As I said, there is only 
one such post. There was in the 
beginning a proposal to have Cultural 
Attaches established in different posts 
but due to want of funds, we could not 
do it.

Shri Shiva Rao: In view of the im> 
portance of having a Cultural Attoche 
in our Embassy in Paris in connection 
v/ith UJJ.E.S.C.O., has my hon. friend 
considered the necessity of making 
such an appohitment?

Dr. Keskar: I am entirely in agree
ment with the views of my hon. friend, • 
but I am afraid, it will not be possi
ble at the moment for us to appoint
112 PSD

457 •
any such officer on account of economy 
restrictions.

3TT f  *RTT
^  3T*fi

f  ^  T?T t ^

[Seth Govind Das: If cultural^
attaches are not being appointed for 
all the places on account of financial 
stringency is that job for the present 
being assigned to our representatives 
there, and is it being kept in view that 
only such persons are appointed as otir 
representatives who are properly 
familiar with Indian culture?]

IT® vrfr
fv  ^  ^  ^  Jif 'iflr

?  g5T <PT ^  ft  11 m«r 
^  )rr«r jt'tit «fi ?fl v fe  ^ ^  amr 
jft qfwftrit %

fRf t  f ^  11

[Dr. Keskar: Cultural work, that Isr/. 
work which aims at helping oth«r 
countries to know our own, of course 
becomes one of the duties of our diplo
matic representatives in different 
places. At the same time, even if w« 
look at it from the propaganda point 
of view, this work is also atten<|Kl to 
by the external publicity sections Is 
our various Missions, as far as possi
ble.]
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'Shrl Sarwate: May I know whether 
these Cultural Attaches do propaganda 
work and propagate there the ideas 
which we hold sacred here?

Dr. Keskar: What the Cultural
Attaches will do will arise only when 
we appoint a number of them. As I 
said, there is only one post at the pre
sent time.

Shri Shiva Rao: Is my hon. friend 
aware that Cultural Attaches attach
ed to other Embassies in Paris have 
l>een able to secure a larger number 
o f  U.N. scholarships from the 
U.N.E.S.C.O. than India has secured 
so far?

Dr. Keskar: It is quite possible that 
India has not the number of U.N. 
scholarships that she should have 
secured, but I am not able to say how 
far it is due to the fact that we have 
fiot got the Cultural Attache in Paris.

B lack P epper (E xport  D uty ) ,

**4444. Dr. Ram Subhag Singh: Will 
the Minister of Commerce and Indus-

be pleased to state the rate of 
export duty charged on black pepper?

The Minister of Commerce and 
Industry (Shri Mahtab): Rs. 150 per 
curt.

Dr. Ram Subhag Singh: May I know 
when this present rate of export duty 
was introduced and what was the rate 
o f the export duty before that?

Shri Mahtab: The present rate is 
from the 31st March, 1951 and before 
that it was Rs, 120.

Dr. Ram Subhag Singh: May I know 
whether the increased export duty has 
retarded the export of black p^per?

Shri Mahtab: The figures do not 
bear it out.

Shri Karunakara Menon: In con
sideration of the fact that i>epper is 
scarce and the prices are very high, 
what is it that prevents Grovernment 
from purchasing all the pepper in the 
country at a reasonoble price and the 
whole monopoly of export being under
taken by the Government?

Mr. Speaker: He is clearly making 
a  suggestion for proflt-making by 
Government.

Shri Lakshmanan: What precentage 
of the export duty is derived from the 
Travancore-Cochin State?

Shd Mahtab: I am sorry, I have 
not got the figures State-wise. I have 
got the latest figure for the whole 
rountry.

Cost of A dvertisin g

•4445. Prof. K. T. Shah: (a) Will
the Minister of Works, Production and 
Supply be pleased to state what was 
the total cost of advertising incurred 
by his Ministry in the years 1948-49,
1949-50 and 1950̂ 51 for which Govern
ment had to make payments inter
departmentally, as also the cost of 
Government Gazettes in connection 
with the notifications of the Ministry?

(b) What was the total cost of 
periodical publications issued by the 
Ministry during the above period?

(c) What were the total charges, if 
any, during the above period for ex
hibiting public notices issued by the 
Ministry?

The Minister of Works, Production 
and Supply (Shri Gadgll): (a) to (c). 
The information is being collected and 
will be laid on the Table of the House 
later.

Prof. K. T. Shah: This has become 
a formula. May I enquire, however, 
pending the collection and submission 
oi that information, whether in addi
tion to these charges, there are any 
charges incurred by way of advertise
ments with newspapers and if so, in 
what respects?

Shri Gadgil: The information is 
being collected and everything will be 
put on the Table of the House.

Prof. K. T. Shah: The information 
being collected is with regard to the 
inter-departmental payments and so 
on. May I ask, however, whether 
there are any charges incurred—he 
need not give the exact figure—for 
advertisement in newspapers, such as 
lender notices and other such notices 
that Government may have to adver
tise?

Shri Gadgil: The fact that the ques- 
Uon itself takes so much time to put. 
justifies me in saying that it is not 
possible to reply offhand.

Mr. Speaker: Next question.
F orest A reas in H ill D istricts  of 

A ssam

*4446. Shri J. N. Hazarika: Will the 
Prime Minister be pleased to state:
^(a) whether it is a fact that portions 

Abor Hills,
Mishmi Hills, Balipara and Frontier 
tracts which were under the manage
ment of the Forest Department of uie 
State Government of Assam, have been 
transferred to North-East Frontier 
Agency; and

(b) if so, what are the reasons for 
doing so?
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The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes.

(b) The areas in question fall with
in the North-East Frontier Agency 
which comprises Tribal Areas specifi
ed in Part B of the Table appended to 
para. 20 of the Sixth Schedule to the 
Constitution of India.

Bhri J. N. Hazarika: Are these areas 
not within the portions recently 
brought under the Civil Administra
tion of Assam and the people of which 
have been enfranchised?

Dr. Keskar: This is in fact a re
adjustment. These portions which 
have now been formally brought 
under the North-East Frontier Agency 
also were in the old agency, but they 
were being administered by the Styate 
oi Assam. • But after the coming into 
force of the Constitution of India, 
they were given back to the North
East Frontier Agency. So, in fact 
there has not been any real change 
in the situation excepting that we 
have taken back the administrative 
functions which were given tempo
rarily to the State of Assam.

Maulvi Wajed All: What is th- 
approximate area of this portion and 
irom which date has it been trans
ferred to the North-East Frontier 
Agency?

Dr. Keskar: For giving the area, I 
would require notice. It is taken 
from all the four tracts—the Abor 
Hills, the Mishmi Hills, Balipara and 
Frontier tracts.

Shrl Chaliha: May I know what is 
the advantage gained by transferring 
them from the Forest Department to 
the North-East Frontier Agency?

Dr. Keskar: The main advantage is 
that in the administration o f  the 
Frontier tracts of the North-East 
Frontier Agency, there are many im
portant schemes, for example, the 
roads which the Frontier Agency con
siders extremely important, but which 
the Assam Government does not con
sider so and in building them these 
forest areas become very important. 
There have been many difftculties in 
constructing them and it is on account 
of that that it was considered better 
to have this administration directly 
under the North-East Frontier 
Agency.

Shrl B. R. Bhagat: May I know what 
potential and natural resoiirces there 
are in this portion of Assam?

Dr. Keskar: I am afraid, I will not 
be able to answer that question.

Shrl Chaliha: May I know to which 
part of the country the personnel

belong who have been recruited to 
this new Forest Department under 
the North-East Frontier Agency?

Dr. Keskar: This is a question of 
adjustment of boundaries and- not of 
recruitment to the Forest Department

Mr. Speaker: Next question.
R equisitioned B uildings

'*'4447. Shri Deshbandhu GupU: WiU 
the Minister of Works, Froduction
and Supply be pleased to state:

(a) whether there are any build
ings under requisition whose owners 
had no other accommodation and have 
been forced to live In hotels and if so, 
the number of the same; and

(b) whether Government propose 
to give priority to such buildings in 
de-requisitioning?

The Minuter of Works, Production 
and Supply (Shrl Gadgil): (a) No,
Sir; not to my knowledge.

(b) I shall certainly give weight, 
in considering de-requisitioning, to 
any such real hardship.

Shri Deshbandhu Gupta: May I
iuiow whether a representation was 
forwarded to the hon. Minister by 
Mrs. Madan whose six bungalows have 
been requisitioned and who is made 
to live in a hotel, and what action has 
been taken on that?

Shri Gadgil: Not only one repre
sentation, but I should say a repre
sentation a diay has been received by 
this Ministry from this lady. She has 
many houses; not all her houses have 
bwn requisitioned. Further, she had 
purchas^ certain houses which were 
already under requisition and now 
she is claiming that one of them 
should be de-requisitioned. It was 
pointed out to her that it was not 
possible. At her request, hotel 
arrangements were made for her. She 

*now wants further extension and that 
is under consideration. I can straight
away say that that I shall give it to 
her.

Shri Deshbandhu Gupta: The matter
is receiving the attention....................

Mr. Speaker: Order, . order; next 
question.

C loth

*4448. Shri Krishnanand Bai: Wi!l 
the Minister of Commerce and Industry 
be pleased to state:

(a) what percentages of cloth have 
been fixed for 1951 for expor^ for 
free sale by the mills and for being 
treated as rents ckrth;
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(b) whether any price control is 
exercised on the cloth left with mills 
for free sale and as fents cloth; and

(c) whether prices are marked by 
Government on the fents and free sale 
cloth?

The Minister of Commerce and 
Industry (Shrl Mahtab); (a) At pre
sent mills are allowed to pack upto 
the maximum of 10 per cent, of their 
total monthly packings for export. 
No definite percentage has been fixed 
for production of fents. The mills 
are allowed to sell l/3rd of their 
monthly production as free-sale cloth 
after deducting any sales made ipr the 
purpose of export from their free-sale 
concession.

(b) Yes.
(c) Prices are marked on- free sale 

cloth. Fents have been classified as 
Chindies, Rags, Fents and Seconds. 
The prices are stamped only in the 
case of Seconds.

Shrl Krishnanand Rai: May I know 
what is the basis on which the Gov
ernment leaves a large quantity of 
cloth as fent cloth to the mills out of 
all control orders?

Shri Mahtab: At present, no per
centage of fents has been fixed. But, 
this point has been examined in the 
meantime and we are now proposing 
to take some steps to reduce the pro
duction of fent.

Shri Krishnanand Rai: Is the Gov
ernment aware that a large quantity 
of good cloth is converted into fent 
cloth by the mills in order to save 
themselves from the control orders?

Shri Mahtab: On receipt of that
report, the matter was examined. The 
present proposal is that up to 5 per 
cent, of the fents will be allotted to 
the States and its price will be con
trolled. Beyond that, any ‘production 
of fent wiU be included within the 
free sale allotted to the mills.

•ft f  tnf :
fip WT w m r  ift t  'Tp 
fHf t f  ^  ^  firft %

»TRT stw  f  
5TT t  ? ,

[Shrl Juitde: WiU the hon. Minis
ter be pleased to state if it Is known 
to the Government that the one-third 
cloth quota which is placed in the

shops for open sale is purchased by 
goondas and black-marketers with the 
result that there is mure and more of 
cloth shortage in Madhya Pradesh?]

Shri Mahtab: That fact has been 
taken into consideration and some 
step is under consideration to meet 
that situation.

Dr. M, V. Gangadhara Siva: May I
know what percentage 6f cloth has 
been fixed for 1950-51 for the-Madras 
State?

Shri Mahtab: Percentage of what? 
No percentage is fixed for any of the 
Statesi.

Mr. Speaker: What is it that the 
hon. Member wants?

Dr. M. V. Gangadhara Siva: I want 
to know what percentage of cloth 
quota has been allotted to the Madras 
State for 1950-51. -

Shri Mahtab: That is a question of 
arithmetical calculation. The per
centage can be worked out when the 
total production and the quota to 
Madras are known.

Shri S. N. Das: May I know whether 
any decision has been taken by Gov
ernment regarding the distribution 
and sale of that portion of cloth which 
is left to the Mills?

Shri Mahtab: A decision will be 
taken in a day or two. That ques
tion was thoroughly discussed at the 
last Ministers* Conference.

Shri Kshudiram Mahata: Is it a
fact that with each allotment made 
by the Mills to the importing agents 
of the States, 10 per cent, of fents is 
compulsorily included and these fents 
being of width varying from 1" to 20" 
are useless?

Shri Mahtab: As I have already 
said, the question of fents is engag
ing the attention of Government and 
we are taking steps to reduce the pro
duction of feots as reported to us.

Shrl R. Velayndhan: May I know
whether it is a fact that the usual 
export trade channels have been 
stopped b^ause of the concession 
given to the mills to direcUy export 
ten per cent, of their total produc
tion?

Shri Mahtab: That does not arise 
out of this question. That matter *ia 
still under consideration.

TO : anfl Jirspfk
3ft #
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f<t:HT3|T T?T
t  I Wr ^PT nVrTf 5 fv  W
!Tf^T fVti' €»TJT ^  ^  fn*r^'^
ftnn »tJrr | arVv <rx sjrpr
r«pn srr r|T ^ afh: qtsnr w««f

C fjnrtw % ^ Pif ^
ĝ PTf ^  ^ 1  fw??T f-rTJH anJT f %
# fff ^  i ar'/ f̂Vrw vqt vr jarr

PfiT *T ?> Y m  ?
[Seth Govlnd Das; The hon. Minis

ter has just stated that for the pre
sent only ten per cent, of the cloth 
is being allowed to be exported. May 
I know for how lone a period 4oes 
this ten per cent, decision hold good 
and also if it is being considered and 
planned that only as much cloth 
should be allowed to be exported as 
would not bring on once again the 
kind of cloth famine that has been 
experienced already?]

^  *rpiTW : T«Tt W

f̂ JTT niTI ^ f% <oo qrt ^
tTfpftj ftrjTT 'sr.'JT'TT aiV #  9K 5ft 

T̂fiT'TT *T| JTfcT “̂1 K3IH ^ ’PT
ftwrr arfjriTT i.

[6hri Mahtab: That is why it has 
been decided that only 800 million 
yards shall be exported and that any 
additional export shall be made after 
due consideration of that aspect.]

P r ic e s  A d v is o r y  B oard

*4449. ShH 8. N. Das: Will the
Minister of Commerce and Industry
be pleased to stale:

<a) the work so far done by the 
Prices Advisory Board;

(b) the number of meetings so far 
held; and

(c) the names of individual com
modities of which specific ceiling prices 
have been fixed on the recommenda
tions of the Board?

The Deputy Minister of Commerre
and Ind îstry (Shri Kurmarkar): (n>
Tbe Prire.s Advi.^ory Ba^rd. at its 
meetini? held on the 3h*̂  October. lOTfO 
reviewed the working of the Supply 
and Prices of Goods Ordinance, 1950 
(since replaced by an Act), formu
lated general principles for the fixa
tion of prices fttid considered various 
other matters connected with the 
administration of the Ordinance.

(b) One.
(c) Electric bulbs; infants' foods 

(Horllcks, Glaxo and Ostermilk) soda 
osh; caustic soda; cycle tyres and 
tubes and casein,

I may add that recently we have 
controlled the prices of tannery wool, 
sulphur and chrome ore.

Shri S. N. Das: May I know what 
is the constitution of the Board, and 
whether the Board consists only of 
experts or the various interests con
cerned are also represented?

. Shri Kanamrluir: If the hon. Mem
ber is interested, I- will read the 
names: Shri Manu Subedar, Mr. J. F. 
Sinclair. Shri E. P. W. da COsta. Shri 
Charat Ram, Shri A. D. Gorwala, Shri 
N. D. Sahukar, Shri M. R. Masani. 
Shri B. K. Rohatgi, Shri S. P. Jain, 
Mr. A. J. Elkins, Shri Prabhudayal 
Himatsingka, Shri T. A. Ramalingam 
Chettiar, Shri P. A. Narielwala, shri 
Tulsidas Kilnchand and Shri Ratilal 
M. Gandhi.

Shri S. N. Das: May I know whether 
the function of this Board is limited 
to industrial products only or agri
cultural products. also?

 ̂ Shri Karmarkar: I think principal- 
lyHnduslrial products; but, I should 
like to have notice.

Pandit Munishwar Datt Upadhyar
May I know whether these are the 
only commodities about which recom
mendations were made by the Board 
or there are other commodities also 
about which the Board has made re
commendations?

Shri Karmarkar; The earlier list 
that 1 read during the normal answer 
to the Q u estion was the list of articles 
in resp ^  of which recommendations 
were made by the Board. Later on, 
Government have of their own taken 
a decision in respect of tannery wool, 
sulphur and chrome ore. The next 
meeting of the Board is due to  be held 
recently.

Dr. Deshmaich: On what date was 
the price of a particular commodity 
fixed for the first time and what effect 
does this fixation have on actual 
prices prevailing for that commodity?

Shri Karmarkar: I have not got the
dates for the earlier commodities. The 
date for tannery w q o I  is 23rd Noxem- 
ber. 1P50. sulphur 1st February, 1951 
and chrome ore 11th Aorl). 1631, G(JV- 
ernment think that this has had a 
very salutary effect on the prices.

Shri S. N. Das: May I know whether 
the Board has laid down any proce
dure to formulate their recommenda
tions?
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Shri Karmarkar: In brief, I can 
state that as regards goods wholly 
produced in the country, the formula 
for price fixation would be cost of 
production plus a reasonable margin 
of profit to the producer or tiller. In 
respect of imported goods, the suit
able basis for price fixation would be 
landed cost plus a reasonable margin 
for profit. In the case of goods which 
are partly, produced in the country 
and partly imported, what is suggest
ed normally is a ceiling price or maxi
mum price.
I n d u str ia l  T ribunal* (B an k  D is p u t e s ) 

A w a r d

*4450. Pandit Munlshwar Datt 
Upadhyay: Will the Minister of
Labour be pleased to state whether 
any agreement has been reached bet
ween the banks and their employees 
after the invalidation of the Industrial 
Tribunal (Bank Disputes) Award by 
the Supreme Court?

The Minister of Labour (Shri Jag- 
Jivan Ram): The only agreement
arrived at between the parties as a 
result of a recent conference is to 
refer some of the outstanding dis
putes to a conciliation board. The 
employers have also gener^y agreed 
not to disturb the salary scales, allow
ances and hours of work which were 
prevalent on the 1st April, 1951.

Pandit Munlshwar Datt Upadhyay:
May I know the number of employees 
who have been given employment 
again in the Punjab National Bank?

Shri Jagjivan Ram: As I have in
formed the House on a previous 
occasion, the Punjab National Bank 
has agreed to reinstate all the em
ployees, except the 150 whose cases 
will be referred to this conciliation 
board.

Pandit Munishwar Datt Upadhyay:
What about the employees of the other 
banks?

Mr. Speaker: He means banks other 
than the Punjab National Bank.

Shri Jagjivan Ram: I don’t think 
that as a result of the recent strike 
any employees have been discharged 
or dismissed from any of the other 
l ânks.

Shri Kamath: Has any representa
tion been received by the hon. Minis
ter from the Bank Employees* Organi
sations for permission to wait upon 
him and to be heard before further 
legivslation in the matter is under- 
Uken?

Shri Jagjivan Ram: 1 don't think I 
have received any representation 
specifically in this connection. I am 
receiving a number of representa

tions—quite a number of them—but 
none specifically on this question.

M a th e m a t ic a l  In s t r u m e n t  O ff ic e

*4451. Shri S. C. Samanta: (a) WUl 
the Minister of Works, Production and 
Siipply be pleased to refer to the 
answers given to the supplementary 
questions on my Starred Question 
No. 4019 on the 10th May, 1951 and 
state the percentage of increase in 
production and in sale proceeds of 
manufactured or reconditioned instru
ments and repair services In the 
Mathematical Instrument Office at 
Calcutta in the years from 1947 to
1950 (separately)?

(b) When and how many German 
experts were engaged to assist In the 
development and modernisation of the 
factory and for hoV long?

(c) What are the appreciable im
provements in the factory since these 
German experts joined?

(d) Do Government propose to shift 
the office from Calcutta and If so, 
what are the reasons for it?

The Minister of Works, Production 
and Supply (Shri Gadgil): (a) (i)

Production figures in lakhs of 
Rupees:

1947-48 1946-49 1949-60 1950-61

7-76 8 06 10 23 :O*07
Percentage of inrrea.se in production 

over 1947-48 figurts.
1948-49 949 60 1950-51

15* 5 per cent. S^pircout. 37 5 per coat*
(ii) Figures of recoveries in lakhs 

of Rupees:
1947-48 1948-49 1949-60 1960-61

13 93 14 47 16 74 14*69
Percentage of increase in recovt- 

ries over 1947 48 figures:
194 8 4 9 949-60 1 950-51
4 per cent 20 ptr cent. 6 per cent.
(b) Two German Experts were en

gaged In the M.I.O. on contract initi
ally for a period of one year with 
effect from 28th June, 1949 and 20th 
October, 1949, respectively. Their 
terms of appointment have been ex
tended for one year more and the 
question of extending them for a 
further period of one year is now 
under consideration.

(c) The services of these German 
Oflflcers have been very valuable in 
the design or redesign of several In
struments besides improvements 
brought about in the methods of pro
duction. and the lay-out for the pro
posed new Factory building. A larg»
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number of new types of precision 
instruments have been brought out by 
the M.l.O. with the assistance of thes>3 
experts.

(d) There is no plan at present to 
do so.

Shri S. C. Samanta: May I know 
, whether it is a fact that an expert
 ̂ committee consisting of a scientist, a

professor and a non-oiflcial was set up 
in January, 1948 for considering the 
reorganisation and development of the 
MJ.O.?

Shri Gadgil: I would like to have 
notice.

Mr. Speaker: He only ^ants To 
know whether a committee was set 
up.

Shri GadfU: I cannot say whetber
there was a committee or not.

Shri S. C. Sanuuita: May I know 
whether a plot of land has been pur
chased for the construction of the new 
office building?

Shri Gadgil: That is so. It is at
Jadavpur near Calcutta where the 
present of¥\ce is to be shifted because 
the present office is inadequate and 
sdso it is in a place where expansion 
is not possible.

Shri S. C. Samanta: May I know 
whether the two German experts will 
submit their formal reports: at the 
end of their present extended period 
of one year?

Shri Gadgil: They are working
there in the office and they have 
succeeded, 1 should saŷ  in designing 
new things and also in securing ex
pansion of production. There is no 
question of their making any formal 
report.

Shri S. C. Sanuuita: May I refer to 
the hon. Minister*s report published 

 ̂ by him in 1950-51 in which he states 
that they will submit formal reports? 
If that is so, may I expect that these 
formal reports will be available to 
the Members of the House?

Shri Gadgil: I could not follow the 
question.

Mr. Speaker: He refers to some 
statement of the hon. Minister in 
which he said that these experts will 
submit a formal report and when It 
is received, whether it will be avail
able to the Members. *

Shri Gadgil: No.

Sliri Soadhi: Tlie hon. 'Mlnihter has 
given us the figures of the increase 
of production and the increase in re

coveries. May I know what is the 
increase in the expenditure?

Shri Gadgil: When there is increaac 
of production, some increase in exr 
penditure has to be there.

Shri Sondhi: How much?
Shri Gadgil: I would require notices

El e c tr ic  L a m p s  and B u lbs

«4452. Shri Amolakh Chand: (a>
Will the Minister of Commerce and 
lAdustry be pleased to state whether 
Government are considering the quea- 
Uon of limiting the production at 
electric lamps and bulbs in India?

(b) What is the annual productigo 
and cosumption of lamps and bulbat

(c) Has there been a rise, in ihtt 
prices of lamps and bulbs in the year 
1950 and if so, what are the reasons 
for the rise in prices?

The Minister of Commeree ttmM 
Industry (Shri Mahtab): (a) No» Sir.

(b) In 1950, the production and 
estimated consumption of general 
lighting service and train lighting 
lamps were 14 3 millions and 20*7 
millions respectively. Miniature bulba 
are not manufactured in India and 
their consumption is estimated at 20 
millions per annum.

(c) No, Sir.
Shri Amolakh Chand: Are electric 

bulbs and lamps imported into or 
exported from India?

Shri MahUb: Electric blubs arm
. imported to some extent. With re

gard to miniature bulbs, they are not 
manufactured in this country and 
therefore the whole lot is imported,

Shri AmoUkh Chand: Is it a fact
that the electric bulbs and lamp* 
merchants have reouested Govern
ment to flx a ceiling limit on produc
tion?

Shri Mahtab: They did have sud» 
a limit in 1949-50, may be in the 
beginning of 1950, but it is removed 
now because the total production is 
less than the total demand and m  
there is no point in limiting produo* 
tion now.

Shri Amolakh Chand: May I know
whether the factories manufacturioc 
electric bulbs and lamps are Anancnd 
by foreign capital or by Indian capi
tal?

Shri Bfahtab: I cannot give that 
information oflT hand. 1 want notice.

Shri A. C. Guha: Have Govemment 
any schemc for the development af 
export trade In electric bulbs?
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Shrl MAhtab: We will think of 
»«port trade when our own demands 
jire fully met. We are now actually 
importing bulbs and so there is now 
DO question of any bulbs being 
•exported.

Sardar Hokam ^ingli: Has India 
started the manufacture of auto- 
t)ulbs? ■

Shrl Mahtab: At present bulbs for 
^Meral lighting services and for 
m in  lighting are being manufactured 

-here.
Sardar Hnkam Singh: It is stated 

in the Administration Report of 1950
51 that four firms were encouraged 
to  manufacture electric bulbs used in 
▼ehicles. Has any of them started 
producing these bulbs?

Shri Mahtab: I do not think they 
are manufacturing them now. This 
part of the industry is entirely in the 
hands of private agencies and when 
a  private industry wants to take up 
their manufacture, it will be given 
,all possible assistance.

Sardar Hukam Singh: Have Gov-
Hemment any information of any auto- 
hiilbs being manufactured in India?

Shrl Mahtab: We have no informa
tion.

Kaka Bhagwant Roy: Has any J)ro- 
tcction been given to the factories 
manufacturing electric bulbs and lamps?

Shrl Mahtab: Sir, I require notice 
for that question.

JCXPATRIATION OF INDIANS FROM SOUTH 
A fr ic a

*4458. Dr. Ram Subhag Singh: Will 
<he Prime Minister be pleased to state:

(a) whether it is a fact that the 
Government of South ‘Africa have pre
pared a scheme for sending Indians 
of South Africa to India; and

(b) if so, how many Indians of 
‘South Africa have so far been sent to 

Îndia under that scheme?
The Deputy Minister of Extifernal 

'Affairs (Dr. Keskar): (a) A scheme 
called the Assi.sted Emigration Scheme 
Jbi already in existence, in pursuance 
of the provisions of the C^pe Town 
Agreement of i927, for the voluntary 
tepatriation to India of South African 
Indians who wish to take advantage 
ol the provisions of the scheme.

(b) During the period 1927—1950, 
16,595 assisted emigrants arrived in 
iBcfia.

Dr. Ram Subhag Singh: What are 
the provisions of this scheme and

what klri^s of Indians are sent back 
to India from South Africa?

Dr. Keskar: The Assisted Emigra
tion Scheme as it came from the 
Cape Town Agreement is a voluntary 
scheme. There is no question of 
what types of Indians are to come. 
Any type of Indian if he wants to 
take advantage of it can do so. The 
terms are that a bonus of £20 per 
adult and £10 for a minor is given 
to every assisted emigrant who comes 
back to India. Over and above this, 
the South African Government pays 
the passage to India. The emigrant 
can go back to South Africa within 
three years if he likes. It is oi>en to 
him but after three years are over, it 
is not posisble for him to go back to 
South Africa again.

Dr. Ram Subhag Singh: Is it a fact 
that most of the Indians who have 
been sent back to India had since 
gone to South Africa and if so, how 
they are treated over there after their 
return. I wish to know whether they 
are required to return their passage 
and other money which they had been 
given at the time of their departure 
from South Africa to India.

Dr. Keskar: Quite a number of 
these Indians have gone back. Under 
the Agreement if they go back to 
South Africa they are liable to return 
the money they had taken.

Dr. Ram Subhag Singh: May I 
know whether the Government of 
India give any facility to the Indians 
who come from South Africa or 
absorb them in any work or rehabili
tate them satisfactorily?

Dr. Keskar: There is no such
Mneral scheme. I might inform the 
non. Member that though the num^r 
of 16,000 appears big, it is spread 
over 25 years and they are very few. 
In fact, looking at the table of Indians 
who came back during the *10 years, 
the number has hardly been 1,000 
e.g., in 1947 there were only 9 and in
1948 there were only 48. The num
ber is very snudl.

Pandit Mnnlshwar Datt Upadhyar
May 1 know whether in \ êw of 
Malan's racial policy, large nunpbers 
of Indians are now availing of this 
opportunity?

Dr. Keskar: Until now the situation 
is that the Indians in South Africa 
are not at all willing to be repatriated 
to India even under the conditions 
that exist to-day.

Shri Sondhi: The hon. Minister
stated that the amount is recoverable 
if they go back. May I know the 
amount of recoveries so far made? •
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Dr. Keskar: That we will have to 
find out because the recovery will be 
made .'n 'South Africa.

Shri Kamath: Was it as a part of 
the enforcement of this Group Areas 
Act and the Apartheid policy of the 
South African Government that this 
Repatriation Schemo was introduced 
or was it before or itfter that?

Dr. Keskar: This scheme began in 
1927.

Prof. S. L. Saksena: May I know 
the total number of Indians now llv- 
ing in South Africa?

Dr. Keskar: I wkl not be able to 
say offhand. But I think it is more 
than two lakhs.

M an gan ese  O re

M454. Dr. Ram Subkag Singh: Will 
the Minister of Commerce and Indus
try be pleased to refer to the answer 
given in rry supplementary question 
raised on Starrw Question No. 3909 
on the 7th May, 1951 regarding man
ganese consumption in this country 
and state what percentage of our man-
fanese ore is utilized in Iron and Steel 
'actories, Ordnance Factories, and 

other heavy industries?
The Minister of Commerce and 

Industry (Sbri Mahtab): 80 per cent, 
of the total consumption of manga
nese ore in India is utilized by the 
Iron and Steel Factories in the coun
try in the form of ferro-manganese 
and 20 per cent, by other industries.

Dr. Ram Sabhag Singh: In view of 
the fact that manganese is essential 
lor manufacturing armaments, may I 
know what steps have Government 
taken or propose to take to conserve 
this material for India’s own needs?

Shri Mahtab: That necessity has 
not arisen so far. If the hon. Mem
ber knows the' production and the 
consumption in India, then he will see 
that that necessity has not arisen.
The production in 1948 was 529«876
tons and in 1949 it was 645,825 tons
but the domestic consumption was in
1948 only 51,877 tons and in 1949 only 
79,264 tons.

Dr. Ram Sabhag Singh: In view of 
the fact that certain quantities of 
manganese are exported to certain
destinations, may ’ I know whether 
equally important war materials are 
taken in exchange from the countries 
to which manganese is e)tported?

Shri Mahtab: If the suggestion is 
that this manganese ore being a war 
material should not be exported.......

Mr. Speaker: That is not the sug
gestion.

Shri Mahtab: When India will go in 
for that kind of war preparation, that 
matter will be taken into considera
tion.

Thakur Krishna Singh: May I know 
the quantities of manganese that were 
exported in 1950-51 and to what 
countries?

Shri Mahtab: That figure is not 
here but some time back the question 
was put and I gave the figures.

A r t if ic ia l  S il k

*4455. Shri Rudrappa: <a) Will the 
Minister of Commerce and Industry
be pleased to state the number of
mills, power-looms and hand-looms in 
the country, which mamifacrture arti
ficial silk fabrics? ~^

(b) What is the quantity of arti
ficial silk fabrics manufactured 
annually?

(c) What is the total quantity of 
artificial silk yarn reciuired for these 
mills and looms?

(d) Out of the total requirements of
artificial silk yarn, how much is im
ported from outside? •

The Minister of Commerce and 
Industry (Shri MahUb): (?) Thwe 
are about 400 mills engaged in Silk 
Industry which are producing both 
silk and art silk fabrics. The num
ber of power looms and hand looms 
similarly engag^ are about 25^00 and
1,92,000 respectively.

(b) The production of art silk 
fabrics depends on the availability of 
raw material. Against the annual 
capacity estimated to be about 375 
million yards, the production during
1949 and 1950 amounted to about 266 
and 117 million yards respectively.

(c) About 75 million lbs. per 
annum according to full capacity. 
Present consumption is nearly 38 
million lbs. on an average depending 
on Import,

(d) At present almost the entire 
requirement Is met by import. The 
in^enous capacity has recently I5een 
e8tabli.shcd. The production is negll' 
gible.

Shri Rudrappa: May I know whether 
the quantity of silk produced in this 
country is sufficient to meet the iiome 
corfbumption of silk or whether silk 
is being Imported from ouside?

Shri Mahtab: There is distinction 
between ordinary silk and artificial 
silk. We are depending for artificial 
silk entirely on imports.
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Shri Rndrappa: May I know whether 
Government have taken any steps or 
drawn any scheme to step up produc
tion of artificial silk yarn?

Shri Mahtab: Three factories have 
been set up and our calculation is 
that by 1957 they would be in a posi
tion to produce about 30 million lbs.

Shri Rudrappa: In what part of the 
country is artificial silk produced?

Shri MaJitab: Three factories have 
been set up—one in Travancore, one 
in Hyderabad and the third in 
Bombay.

Shri Rudrappa: Is it a fact that the 
quality of raw yam produced in India 
is inferior to the imported yam?

complaint to that 
eiTect has been received by us.

Shri S o u y u e :  May I know whether 
i  artificial silk mer

chants in Bombay have cornered the 
stocks as a result of which the prices 
have gone up and the handloom 
weavers are suffering thereby?

Mr. Speaker: It is full of infer- enoes.

reftard to im- 
referred to in part

(d) of the question, what is the price 
of art silk yam to-day in Bombay and 
what was 11 on the 6th May when the 
MDeral policy was announced by 
Government? •

Shri Mahtab: I want notice of this 
question.

Shri Shankaralya: What is the price 
of imported art silk yam and the pre
sent market rate and what steps have 
been taken to see that this imported 
silk yarn is made available to 
weavers?

Shri Mahtab: If the hon. Member 
puts a separate question on prices, I 
will give him the answer.

Thaknr Krishna Singh: May I know 
if there is any proposal for utilising 
the silver fir in the Himalayas for the 
production of artificial silk?

Shri Mahtab: I am not aware of 
any such proposal.

Shri R. Velayudhan: With regard to 
artificial silk production in Travan
core, may I know whether the Gov
ernment of India have promised any 
aid to this industry?

Shri Mahtab: My information is 
that the Travancore-Cochin Govern
ment have given aid to that industiy.

L ands acq u ired  for  S indrt F a c t o r y

*4456. Shri Kshudiram Mahata:
Will the Minister of Works, Production 
and Supply be pleased to refer to the 
answer given to my Starred Question 
No. 3792 asked on the- 3rd May, 1951 
regarding lands acquired for Sindri 
factory and starte:

(a) the reasons for the delay in the 
payment of arrears of compensation; 
and

(b) the reason for the accumulation
of a large amount of interest due 
under Section 34 of the Land Acquisir 
tion Act? •

The Minister of Works, Production 
and Supply (Shri GadgU): (a) and
(b). In the matter of payment of com
pensation and interest under Section
34 of the Land Acquisition Act, 
neither the Government of India nor 
the Fertilizer Project authorities have 
any direct relation with the tenants or 
evicted persons. The Government of 
Bihar have acquired the land on our 
behalf and they are responsible for 
paying compensation, etc., to the 
evicted persons.
F a m il ie s  evicted  f r o m  L ands acqu ired  

FOR S in d r i F a c t o r y

«4457. Shri Kshudiram Mahato: -Will 
the Minister of Works, Production and
Supply be pleased to refer to the 
answer given to my Starred Question 
No. 3793 on the 3rd May, 1951 regar
ding families evicted from lands ac
quired for Sindri factory and state:

. (a) whether the 106 families rehabi
litated permanently have been given 
equivalent agricultural lands;

(b) if the answer to part (a) above
be in the negative, what occupation 
have they been given; .

(c) the reasons for the delay in re
habilitating the rest of the evicted 
familie.s; and

(d) the altern?tive means of earn
ings given to those families still to be 
rehabilitated but not allowed to cul
tivate their lands or portions thereof?

The Minister of Works Production 
and Supply (Shri Gadgil): (a) to (d). 
The responsibility for and the mode 
of rehabilitation of the evicted per
sonnel is the concern of the Govern
ment of Bihar and not of the Govern
ment of India. The Government of 
India have no detailed information 
about how the Government of Bihar 
are proceeding in the matter, and on 
the various points on which the hon.
Member desires information.
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In dian s  in  S ou th  A f r ic a "

M45S. Shri Kamath: Will the Prime 
Minister be pleased to state:

(a) whether it is a fact that the 
Government of South Africa have de
cided to consign Indians in South 
Africa to a separate electoral roll;

(b) whether our representative in 
South Africa has furnished a report on 
the subject to Government; and

(c) if so, what are the details of the 
decision made by the Government of 
South Africa in this regard?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a} to (c). The 
position under the Coloured Fran
chise Bill, the third reading of which 
has already been passed by the 
African Parliament and to which the 
hon. Member apparently refers, is as 
follows:

The Coloured voters, among vbom 
Indians in the Cape Province are at 
present counted, will be removed 
from the existing common electoral 
roll and their names will be included 
in a separate roll. The nunjber of 
Indian voters who are in the Cape 
Province and who will be affected by 
this legislation is about 1,500 only out 
of a total Indian population of 
16.901.

Shri Kamath: So this applies only 
to Cape Province and not to other 
parts o£ South Africa?

Dr. Keskar: The position is that 
only in the Cape Province do Indians 
enjoy any franchise. In any other 
part of South Africa they have got no 
voting rights. «

Shri Kamath; Is it a fact that Mr. 
Manilal Gandhi and other Indians 
resident in South Africa have pro
tested against this measure?

Dr. Keskar: They have generally 
protested against the Group Areas 
Act and other Acts of discrimination, 
not particularly against this one.

Shri Kamath: Have reports reach
ed Government that the South Afri
can Government have accelerated the 
repatriation of Indians from South 
Africa after the passing of the Coloxir- 
ed Franchise Bill and the Group, 
Areas Act?

Dr. Keskar: The South African
Government no doubt would very 
much like to accelerate the repatria
tion of Indians but in this matter the 
persons concerned have also a say and 
we have no evidence yet that the 
number of Indians who arc coming 
back to India has increased to any 
extent.

Shri Kamath: Have any letters or 
representations been received by Gov
ernment from Mr. Manilal Gandhi or 
other Indians in South Africa request
ing Government to take up the matter 
with the Government of South Africa^ 
I mean this Coloured Franchise Billf

Dr. Keskar: I am not aware of anŷ  
specific request at this time but 
generally Indians in South Africa and 
their various organisations have beeiv 
posting the Government of India with 
regard to the position and asking us 
to take up their cause.

Shri Kamath: Have any steps been 
taken in this regard?

Mr. Speaker: Order, order. Seth 
Govind Das.

^  Wlff : WT iTf Wi’?T
fv  SHFTT %

itftm ^  qw  M  m  f ,
^  VI snr !T ^

^ Jprm arr f  ?
[Seth Govind Dm: Is it not correct 

that all such laws that have been or 
are being passed in South Africa are 
being opposed not only by the Indians 
but by the entire population of that 
place and are any efforts being made 
to organise the entire population on 
that basis?]

*To ifiw T  : snff
ft? ^  ^  ^  wft ^

^ apnwr 3T> wW f  
3TT r?r  ̂ i wPrr̂ r 

f Pr*

#  t  I wrt ^

[Dr. Keskar: No doubt those laws 
are also arousing the opposition of 
other people there, barring the Euro
peans. It is, however, very difTlcult 
to say whether this opposition Is of 
an organised form or not. I have no 
information on that ii>oint.l

Shri Rathnaswamy: May I know 
whether any joint efTorts are being 
contemplated between India and Pak
istan in arriving at an honourable 
understanding in regard to the issues 
that afTect both the countries?
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Dr. Keskar: Recently in reply to a 
question with regard to the proposed 
Round Table Conference between 
India, Pakistan and South Africa we 
gave the latest position and I may 
inform the House that for the 
moment, 1 think, it is not possible to 
have exactly the same ideas with 
regard to the manner in which to deal 
with the Question of Indians and 
Pakistanies in South Africa.

T e x t il e  C onferen cb

*4459. Shri B. R. Bhagat: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) the subjects discussed in the
Intpr-States Textile Conference called 
recently by the Government of India; 
and ^

(b) the main dedSions taken in the 
Conference?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The sub* 
jects discussed generally related to 
the arrangements for distribution of 
cloth and yarn m the States and fixa
tion of quotas of cloth and yarn.

(b) The recommendations are now 
under Governmont’s consideration.

Shri B. R. Bhagat: May I know 
whether the Q uestion o f  the shortage 
o f dhoties and sarees in different 
States was discussed and if so, what 
decisions were taken to prevent any 
further shortage in this regard?

Shri Mahtab: This is one of the 
points discussed. Steps have already 
been taken and in a day or two Gov
ernment will come to a decision on 
those recommendations.

Shri B. R. Bhagat: May I know
Avhether the possibility of a glut of
cloth in the market in the corolng
months was considered in this con
ference and if so, what steps Govern
ment nropose to take to prevent such 
a glut?

Shri Mahtab: All steps are being 
taken. The programme laid down 
for 1951 will be continued even If
there be a glut

Shri B: R. Bhagat: May I Icnow 
ivhether the question arose that in
some of the ^tat€s the scarcity was 
due to the non-lifting of the State 
Quotas by the State agients? If so, 
may I know whether steps in future 
will be taken to# prevent this from" 
happening?

Shri Mahtab: As a matter of fact 
the conference was called to impress 
upon the State Governments the 
necessity of their lifting their quotas

in time and they have undertaken to 
do it.

Shri Ghule: May I know whether 
any decision was taken about the 
one-third quota which is left to the 
mill-owners to dispose of freely?

Shri Mahtab: The recommendation 
of the conference was -that 'the one- 
third should be reduced to 20 per 
cent, and that should also include the 
export quota. That is under consi
deration and as I have said in a day 
or two the Government’s decision will 
be announced.

Clt Raabir Singh: Are Government 
aware of the fact that the sarees 
which are unpopular are being 
sent to certain areas, whereas the 
dhoties which are In demand, are not 
being sent?

Shri Mahtab: In the conference it 
has been decided that the State Gov
ernments will let the Government of 
India know their requirements by 
the end of this month and allotments 
will be made according to the require
ments given notice of by the State 
Governments.

Dr. Deshmnkh: May I know if the 
question of the prices of Indian 
cotton was discussed either at this 
conference or in any other conference 
recently?

Shri Mahtab: That is entirely a 
matter which rests with the (Jovem- 
ment of India. It was not discussed 
with the State Governments but is 
under consideration and an announce
ment will be made very soon.

T rade O ffices  attached  to  M is s io n s  
' A broad

•4460. Dr. M. M. Das: Will the Prime 
Minister be pleased to state:

(a) the number of trade offices at
tached to our foreign missions that 
have been closed down since 1st May, 
1951;

(b) the reasons for closing down 
those oflrtces;

(c) the total r.nmber nf ofRcer  ̂ and
other emplovces released by the closing 
down of those offices; -

(dv the amount of saving efTerted by 
the closing down of those offices: and

fe') whether there ip anv proposal 
under conj?ideration of the Government 
for closin? d ow n  more such offices In 
the near future?

The Denoty Miaister of External 
Affairs (Dr. Keskar): (a) Si vcn 
o^ces have been completely closed 
down. Staff in soroe others has been 
reduced.
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(b) As an economy measure.
(c) Gazetted ... 10.

MinisteriaJ ... 47.
Class IV ... 10.

(d) The total saving likely to 
accrue is Rs. 9»94,000.

(e) No. '
Dr. M. M, Das: May I know whether

there i.̂  an y  a p p reh en sion  that ou r  
e x te rn a l tra d e  w ill su ffe r  d u e  to  the 
c lo su re  o f  th ese  o ffices?  »

Dr, Keskar: I do n ot think so. When 
the Q uestion  of th e  closing of some 
of the offices as &n economy measure 
came up. Government considered 
which offices we could close without 
in an y  w a y  affecting our trade 
in t-^ psts and th ose  o ffices which we 
th ou g h t of less importance w e re  clos
ed d ow n . Of course we would very
m u ch  lik e  that ev en  these offices 
m igh t be  reopened at some future 
tim e, so  that we co u ld  find  n ew
avenues for our trade.

Dr. M. M. Das: In addition to the 
reason of economy given by the 
Minister, may I know whether the 
fact that no useful purpose was being 
served b y  these offices was also a 
c o n tr ib u to ry  factor?

Dr. Keskar: No, Sir.
Dr. M. M. Das: What were the

dates when these offices were estab
lished?

Dr. Keskar: There were about
eleven offices and I will require notice 
to give the date on which each one 
of these was established. They were 
established at different times.

Y a r n  and C l o t h  t o  T i o t t

•4461. Dr. M. M. Daa: Will the Minis
ter of Commerce and ladostry be pleas
ed to state:

(a) whether Government exercise 
any control over the export of yarn and 
cloth to Tibet;

(b) if so. what and how the control 
Is ^ected;

(c) the quantum of cloth and yam 
exported to Tibet during each of the 
last three 3̂ ars: and

(d) whether this trade in yam and 
cloth is executed on a Government to 
Government level?

The Minister Commeree asd 
Ij^htstry <Shrt Malitab): (a), (b) and
(d). Supply of cloth and yam to
Tibet, since 1st August. 1948. is b^lng 
made under the internal distribution 
scheme. The cloth quota was flxpl 
on the basis of past exports and toe

supply is arranged through the nomi* 
nees/commission agents appointed by 
the Tibet Liaison Officer, Kalimpong.

No yarn quota has been fixed for
Tibet But yarn is released in lieu 
of cloth whenever s.uch requests are 
received from the Government of 
Tibet.

(c) Cloth:
1948 ... 1,580 bales.'
(from l ‘ 7-48 to

31-12-48).
1949 1,007 bales.
1950 ... 1.208 bales.
Yam:
1948 ... m .
1949 ... 79 bales.
1950 ... NU.

Dr. M. M. Das; May I know what 
are the functions of the Tibet Liaison 
Officer in Kalimpong and of the Tibe
tan Cloth and Yarn Syndicate with 
regard to the export of our cotton 
cloth to Tibet?

Shri Mahtab: The Tibet Liaison ‘ 
Officer appoints nominees or commis
sion agents through whom the cloth 
transactions take place.

Dr. M. M. Das: May I know what 
Is the answer of the hon. Minister 
regarding part (d) of my question: 
whether this trade in yam and doth 
is executed on a Government to Gov- 
vernment level?

Shri Mahtab: It 'is done through 
these nominees and commission 
agents and not on a Government to 
Government level.

Dr, M, M. Das: May I know whether 
any export duty is imposed on these 
exports?

Shri Mahtab: ft is within our inter
nal distribution scheme and therefore 
no export duty is imposed.

Dr. M. Das: May I know whether 
there is any machinery to prevent 
undue and exorbitant prices being 
charged to the Tibetan dealers by 
Indian dealers?

Shri Mahtab: The cloth or yarn fs 
sold to the Tibetan agents at control
led prices but we have no hand in 
enforcing observance of controlled

f e l ;  It i( the dutyof ttie Tibetan Oovernnjipt to look to 
It and I think they are doing it.

Rathuswaaiy: Mar I know 
whether our trade with Tfbet hat in 
any way Iseen affected because of 
Chlnete invasion of Tibet?

repeated-
with

affected in any
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P etr o l

*4462. Shri Sldhva: (a) Will the
Minister of Works< Prodaction and 
Supply be pleased to state what is the 
•quantity of petrol available at various 
l>etrol tanks at ports? .

(b) Is the petrol sufficient for the 
country’s requirements?

(c) Was there any shortage during 
the end of April and the 1st and 2nc 
weeks of May, 1951 and if so. in what 
towns?

(d) Has rationing of petrol been re
introduced in some places?

The Minister of Works Prodoqtion 
and Supply (Shrl Gadgil): (a) It U
not in the public interest to disclose 
the figures of petrol stocks at various 
ports.

(b) Yes, the supply position is 
normal upto-date.

(c) There have been some local 
shortages of short duration at various 
upcountry points due to difficulties 
in transporting adequate quantities of 

‘petrol exports.
(d) No. Some States are however 

considering authorising District 
Magistrates to temporarily limit the 
maximum amount of petrol that can 
be purchased by private motorists at 
a time.

Shri Sldhya: Has the hon. Minis
ter’s attention been drawn to the news 
Item published in yesterday’s papers 
that P.E.P.S.U. has already introduc
ed rationing of petrol? Is it a fact?

Shrl Gadgil: I also have read it in 
the papers, but it is within the powers 
of the State to do so.

Shrl SIdhya: What are the reasons 
for that step?—shortage of petrol or 
transport difficulties?

Mr. leak er: He referred to trans
port difficulties.

Shri Sldhva; Is the transport oosi- 
tion likely to improve and, if so. 
when?

Shri Gadgil: Every effort is being 
made in that direction.

Shri Sldhva: May I know from
which country we receive our sup
plies of petrol?

Shri GadgU: So far as this country 
Is concerned, the supply of petrol is 
mostly from the Persian Gulf.

Shri J. R. Kapoor: Is it a fact that 
rationing of petrol still continues in 
the State of UP. and, if so,- whv?

Mr. Speaker: I distinctly remember 
this was answered before. The U.P. 
Government wanted to have a mix
ture of power alcohol with petrol and 
therefore they are rationing petrol. I 
think that was the answer.

Shri J. R. Kapoor: Is it a fact that 
petrol which is sold in Delhi and 
some other States is also admixtured 
with power alcohol?

Shri Gadgil: It is possible.
Shri Sldhva: The hon. Minister

stated that our main supply comes 
from Persia. May I know whether 
in view of the conflict between the 
Persian Government and the Anglo- 
Iranian Oil Company our supply has 
in any way been reduced or whether 
it is quite normal?

Shrl Gadgil : For the present, as I 
have stated, the supply position is 
normal. What will happen in the 
future not even an astrologer can tell.

J apanese  R e pa r a tio n s

*4463. Shri Sldhva: (a) Will the
Minister of Commerce and Industry be 
pleased to state whether the allied 
headquarters in Tokyo announced on 
or about 8th May, 1951 the first allo
cation of reparation payments?

(b) [f 60. what is the amount and 
out of that amount what will be the 
share for India?

(c) Will India’s share be received 
in rupees equivalent to Japanese Yen 
or by kind viz., Japanese commodities?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Govern- 
naent has received no information 
regarding the allocation of any 
Japanese reparations. The hon. Mem
ber has probably in mind the fact 
that the Supreme Commander lor the 
Allied Powers in Japan has placed at 
the disposal of the Inter-Allied Repa
rations Agency a sum pf 100 million 
Yen, being the proceeds of the liqui
dation of German assets in Japan. 
This would form a part of Germans 
and not Japanese reparations.

(b) No information is at present 
available as to the share which will 
be toally allotted to India biit it ts 
likely to be about 13 million Yen.

(c) It is understood that owing to 
foreign exchange regulations the allo
cations have to be taken by the reci
pient nations in Tokyo in

Shri Sldhva: The hon. Minister 
gave certain information, at the same 
time he stated that information was 
not available as to the actual amount 
which will be allotted as India's
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share. May I know from what 
source he gathered this information?

Shri Mahtab: There are many
sources available to the Government 
and this information was collected 
from one of those sources.

Shri Sidhva: May I know whether 
officially any intimation has been 
received that this amount of 13 
million Yen will be available to 
India? Is there any official informa
tion with regard to our share?

Shri Mahtab: The procedure is thi» 
The Secretary-General of the I.A.R.A. 
will recommend the allocation which 
will then be passed by the General 
Assembly of the I.A.R.A. In this 
particular case the Secretary-General 
has recommended about 13 million 
Yen to India and it is subject to the 
sanction of the Assembly.

Shri Kamath: Is India, Sir, repre
sented on the Inter-Allied Repara
tions organisation and, if so, by 
whom?

Sliri Mahtab: I am not sure
whether India is represented or not, 
but if the hon. Member puts a 
separate question I will -give him all 
the information.

F e r r o -m a n g a n e se  P lant

•4464. Shri Sidhvak (a) Will the 
Minister of Commerce and Industry ba
pleased to refer to the answer given to 
my Starred Question No. 4025 Rsked on 
the 10th May. 1951 regarding the setting 
up of a factory in Orissa to smelt 
ferro-manganese and state whether the 
Brainard International Co. of U.S.A. 
had undertaken similar work of sett
ing up ferro-manganese plants in nny 
other country?

(b) What are the credentials of this firm?
(c) When will the composition of dl- 

 ̂ rectors and capital be finalised?
The Minister of Commerce and 

Industry (Shri Mahtab): (a) Govern
ment have no information.
 ̂ (b) It is a well reputed firm in the 

U.S.A.
(c) Mr. Trank S. Brainard Jr. the 

President and Treasurer of the firm 
is expected to arrive in India during 
this month or the next with their 
technicians, when' the details regard
ing the composition of directors and 
capital are expected to be finalised.

Shri Sidhva: May I know what *s 
the paid-up capital of this firm?

. Shri Mahtab: I gave details in
answer to a Question put by the 
Membar on an earlier occasion.

Shri Sidhva: Not about the capital?

Shri Mahtab: The capital is 
million.

Shri Sidhva: In answer to my last 
question the hon. Minister stated that 
this firm had no agents in India. May 
I know whether they have any branch 
in India representing them, and also 
as to who is going to undertake the 
execution of the work?

Shri Mahtab: They have no branch 
here.

Shri Sidhva: No agent also?
Shri MahUb: No, Sir.

P il g r im s  to  H ajaz

*4465. Shri Jnani Ram: Will the 
Prime Minister be pleased to state:

(a) the number of Indian Pilgrims 
who Visited the Hajaz and other shrines 
in Iraq and Iran in the year 1950-61; 
and

(b) the number of persons who ap
plied for passports?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) About
17,000.

(b) It is regretted that figures are 
not available as most of the pilgrims 
travel on pilgrim-passes and not on 
passports.

Shri Jnani Ram: Is any special 
arrangement made from time to time 
for the voyage of these pilgrims?

Dr. Keskar: There is quite a big 
organisation for affording facilities to 
piljprims who go to the Hejaz. We 
have got an office at Jeddah to help 
them. Efforts are also made to secure 
passages in ix>ats for those who go 
there.

Manlvi Wajed All: Is the informa
tion which was formerly being pub
lished in newspapers and in bro
chures, containing information for 
the benefit of pilgrims to Hejaz, still 
being published? Information used to 
be published formerly regarding par
ticulars of costs, sailing dates etc. Is 
such information still being publish
ed and circulated?

Dr. Keskar: Formerly there used to 
be a regular sailing organised and 
arranged for the Haj pilgrims. At 
present it is not possible to do it 
owing to the paucity of ships, but 
when from time to time ships are 
arranged specially the information is 
advertised.
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WRITTEN ANSWERS TO QUESTIONS
* L ac and S hellac

*4466. Shri JnanI Ram: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) the quantity of lac produced in 
India In difl’erent States in the year 
1950-51;

(b) the quantity of shellac exported; 
and

(c) the countries to which it has 
been exported?.

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a) to
(c>. A statenient giving the particu
lars asked for is laid on the Table of 
the House. [See Appendix XXVI, 
annexure No. 8.]

W o r k m e n ’s C o m p e n sa t io n  •

*4467. Shri Jnani Ram: Will the 
Minister of Labour be pleased to State:

(a) the amount of compensation 
paid to labourers or their families in 
the Railways and Posts and Tele
graphs Department by the Union 
Government In the years 1949 and
1950 under the Workmen's Compen
sation Act;

(b) the number of claims for com
pensation ftled during the period under 
the said Act; and

( c)  the number of cases pending dis
posal?

The Minister of Labour (Shri Jag> 
Jivan Ram): (a) to .(c). Statistics lor
1950 have not yet become available. 
Two statements giving the available 
information are placed on the Table 
of the House. [Sec Appendix XXVI, 
annexure No. 9.] Figures ot com
pensation paid to workers in Rail
ways during 1949 are not available. 
Nor are separate figures available for 
Railways and Posts and Telegraphs in 
respect of the claims filed and pend* 
ing during 1949.
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R e s in  F a c t o r ie s

[*4468. Sliri Jangde: (a) Will the 
Minister of Commerce and Industry be
pleased to state what are the different 
places in India where factories for the 
manufacture of resin or resin bye- 
products are situated?

(b) What steps have Government 
taken to develop the resin industry?

(c) Is any scientific research being 
conducted with regard to resin?]

The Drputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
The importfint factories producing resin 
and resin bye-products are situated In 
Miransahib (Jammu), Bareilly (UP.) 
and Nahan (Himachal Pradesh). In 
addition to these, there are numerous 
small distillers of resin in the East 
Punjab and Uttar Pradesh.

(b) (1) Imports of resin and tur
pentine which are distillation pro
ducts of resin are restricted,

(2) Turpentine is allowed to be 
freely exported.

(3) Limited qliantities of indige
nous resin are also permitted to be 
exported.

(4) The Indian Standards Institu
tion are drawing up standard specifi
cations for resin and vegetable - tur
pentine with a view to improving the 
quality of the indigenous manufac
ture.

(c) No scientific research is involv
ed in the production of resin and 
vegetable turpentine from crude 
resin.

irfy w tnf; II?
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U n e m i>loyed  'P e r so n s

f*44«1l. Shri Janirde: WUl the Minis
ter of Labour be pleased to state whe
ther the Government of India have 
estimated the number of unemployed 
persons in various urban areas?]

The Minister off Labour (Shri Jag- 
Jivan Ram): No. The attention of 
the hon. Member is invited in this 
connection to the answers given to
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part (a) of Starred Question No. 444 
and Unstarred Question No. 140 on the 
22nd February, 1950 and the 20tb 
March, 1951, respectively.

East Bengal Displaced Persons 
(Rehabilitation)

*4470. Shri A. C  Cuba: Will the 
Minister of Rehabilitalioii be pleased
to state: '

(a) whether Government have re- 
('eived a communication from Dr. 
Choitram P. Gidwani after his visit 
to Cachar regiirding rehabilitation 
works in Assam for rehabilitating East 
Bengal displaced persons;

(b) if £D, what *are the main points 
raised in that Lommunication; and

0 ) whai action Government have 
taken?

The Minister of State for RebftbUl- 
tation (Shri A. P. lain): (a) Yes.

(b) and (c). A statement giving the 
points raised by Shri Gidwani and 
the replies thereto is placed on the 
Table of the House.. ISee Appendix 
XXVl, annexure No. 10.]

Indians in British Colonies
*4471. Shri A. C. Guha: Will the

Prime Minister be pleased to state the 
political status and the number of 
Indian settlers in Fiji, Mauritius, 
British Guiana, British Colonies in the 
East Indies and the West Indies?

The Deputy Minister of External 
Affairs (Dr. Eeskar): Indians in these 
colonies are British subjects and 
enjoy the same rights and privileges 
e.g. franchise where it exists, Munici
pal representation etc., as ail others 
in such territories. Indian popula
tion in these colonies is as under:

Fiji ... ... 133,941
Mauritius ... ... 285,111
Br. Guiana .. ... 180,129
Fast Indies:

Br. Malaya and
Singapore ... 604,508

Borneo ... ... 1,298
Sarawak .. .. 2,300

Brunei 436
West Indies:

Barbados 100
Jamaica 22,821
Leeward Islands 99
Trinidad and
Tobago . .. 214.177
Windward Islands ... 7,948

Displaced Persons from East 
Bcnoal

«4472. Shri B. K. Das: Will the
Minister of RehabllltatloB be pleased 
to state:

(a) the number of disolaced wrsons 
who have migrated from Bast Bengal

112 PSD

to West Bengal, Assam and Tripura 
since the t>eginning of the current 
year; ‘

(b) how many of them have been
registered;

(c) how many have been admitted to 
the camps; and

(d) how many have been given re
habilitation benefits? "

The Minister of State for EehaUU- 
tatkm (Shri A. P. lain): (a) The
number of Hindus—including dis
placed persons and normal travellers 
-—who have come from East Bengal 
to West Bengal, Assam and Tripura 
from 1st January, 1951 to the end of 
April, 1951, is about 7,29,000.

(b) to (d). Information is being 
collected. '

Landed Properties of Indians in 
Burma

•̂ 4473. Shri Sanjivayya: (a) Will
the Prime Minister be pleased to 
state when Government propose to 
send a delegation to Burma to deal 
with the question of landed properties 
owned by Indians in Burma?

(b) What is the extent of land 
owned by Indians and what percent
age it form of the entire cultiv
able land in Burma? •

The Deputy Minister of External 
Affairs (Dr. Reskar): (a) A delega
tion was sent to Burma in June, 1950, 
There is at the moment no proposal 
under consideration of the Gtovem- 
ment of India to send another delega
tion.

(b) It is estimated that Indians 
own about 2-7 million acres i,e. about
14 per cent, of the total cultivable 
land in Burma.

Export or Commbrcial A lcohol

•4474. Shri SanJWayya: Will the
Minister of Commeree and Indusl^ 
be pleased to state:

(a) whether it is a fact that the 
Government of India have decided to 
export commercial alcohol to the 
United States of America; and

(b) if so, what quantity?
The Deim^ Minister of Commerce 

and Industry (Shri Karmarkar): (a)
No such decision has yet been tak^n.

(b) Does not arise.
I ro n  O r i  to  J apan

*4475. Shri Sanjivayya: WUl the 
Minister of Commeree and iiUhnitry
be pleased to state: ,

(a) whether negotiations between 
India ai d Japan have been finalised
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with regard to the export of iron ore 
to Japan;

(b) if so, what quantity would be 
exported; and

(c) whether any agreement has been 
entered into and if so, for what period?

The Deputy Miniiiter of Commerce 
and industry (Shri Karmarkar): (a)
No negotiations between India and 
Japan are in progress with regjird to 
export of iron ore to Japan. A Trade 
Arrangement already exists between 
certain countries in the Sterling? Area 
including India with Japan which pro
vides for the export of iron ore to 
Japan.

(b) Und«r the existing Trade
• Arrangement 2,00,000 to 2,50,000 tons

of iron ore is expected to be exported.
(c) The existing Trade Arrange

ment is for the period from 1st July,
1950 to 30th June. 1951 Inclusive.

H ides \nd S k in s  (E x p o r t )

M476. Shri Meeran: Will the Minis
ter of Commerce and Industry be
pleased to state:

(a) the quantity of tanned and un
tanned skins and hides exported 
annually during the last three years 
ending with the 31st March, 1951 and 
their respective values;

(b) the value of the finished leather
goods imported annually during the
said three years and the nature and 
description of the goods imported;

(c) whether these imported goods
could not be manufactured in our
country; and

(d) if it is possible of manufacture,
whether Government have any pro
posals to start manufacturing them?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b). 
A statement is laid on the Table of the
House. (See Appendix XXVI, anne- 
xure No. 11.]

(c) Imports mainly consist of indus
trial gocKis. Raw hides of suitable 
quality required for the manufacture 
of these goods are not available in the 
country.

(d) Government havr»-no plans for 
their manufacture. All possible assist
ance is rendered to private enterprise 
for the development of the industry.

S il k  F il a tu r e  F actor ies

♦4477. Shri Shankaraiya: (a) Will
the Minister of Commerce and 
Industry be pleased to state the
nymber of Silk Filature Factories in 
India during 1948, 1949, 1950 and
1951 Stato^wlse?

(b) The number of Silk Reeling 
Charkas during 194g, 1949, 1950 and
1951 State wise?

(c) What steps have been taken to 
encourage increase^ production?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) and (b). 
A statement showing the requisite in
formation is laid on the Table of the 
House. [See Appendix XXVI, an- 
nexure No. 12.]

(c) The Government of India have 
constituted a Central Silk Board
which is looking after the develop
ment of raw silk Industry in the
country. The Government of India 
gives grants-in-aid to the Board «ind 
financial assistance is given by the
Board to the various States on the
approved schemes prepared by them 
for the development of sericulture 
industry.
Sericulture Industry in Mysore

♦4478. lUHTi Shairiiaraiya: (a) Will
the Minister of Commerce and Indus
try be pleased to state whether the 
Government of Mysore have drawn up 
a scheme for research in and develop
ment of the sericulture Industry in 
Mysore and sent it to the Central Silk 
Beard and a.sked for grants?

s (b) If so, what action has been taken 
thereon?

(c) What facilities will be given 
for the importing of the new type of 
Japanese Silk Reeling Machines instal
led in the three centres for experi
ment?

The Minister of Commerce and 
industry (Shri Mahtab): (a) Yes, a 
scheme for starting the Sericulture 
and Botanical Sections'of the Mysore 
Sericultural Research Institute was 
sent by the Mysore Government to the 
Central Silk Board.

(b) The Scheme is before the Board 
but in view of the present financial 
stringency, it is not possible to extend 
any financial assistance.

(c) I presume the hon. Member 
refers to the import of Japanese Silk 
Heeling Machines of the new tjnpe 
which the Central Silk Board have 
distributed free to the Government of 
Madras, Mysore, West Bengal and 
Jammu and Kashmir. If the machines 
are found suitable, the Oovernment 
will con.sider the question of granting 
import Ucences. to others interested in 
their import.

Indians in  T hailamd

ShH ^hnasw am y: (a) Win 
the Prime MinisU  ̂ be pleased to 
state whether it is a fact that diolo- 
matic negotiations between India and
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Thailand were carried on to secure 
sume time for unregistered Indians in 
Thailand to get themselves registered 
under the Thai Law?

(b) How many Indian nationals are 
living in Thailand and how many of 
them have secured citizenship under 
Thai Law?

(c) Is it a fact that most of these 
Indians were taken as Forced Labour
ers by Japan during war to Thailand?

The Deputy Minister of External 
Affairs (Dr. Ketilcar): (a) Yes. Sir.

<b) About 13,000. Only a few 
Indians have adopted Thai nationality.

(c) Yes, Sir.
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C anteens and Co -o p e r a t iv e  S to bes  
PGR L abour

[^4480. Shrl KlmiMnle: (a> WiU
the Minister of Labour be pleaied 
to state whether Government propose 
to formulate any scheme in order to 
abolish canteens run by contractors in 
Bailway Woricshops. textile mills and

other big factories and introduce in 
their place canteens run on co
operative basis for the labourers?
'(b )  In how many Railway Work

shops, textile mills, factories and other 
such places are such canteens being 
run for the benefit of labourers at 
present?

(c) Do Government also propose to 
run Consumers’ Cooperative Stores in 
these factories?

(d) How many such Consumers’ Co
operative Stores are at present being 
run for the benefit of workers and at 
what places?]

Tbe Minister of Labour (Shri fag- 
Jivan Ram); (a) to (d). The informa
tion is being collected from the State 
Governments and the Ministries con  ̂
cerned of the Government of Indte and 
will be placed on the Table of tiie 
House as soon as availnble.

Art gLLK Yarn

^4481. Shri Kamath: WUl the
Minister of Coounerce and InAualry
be pleased to state: ,

(a) what steps have been taken 
recently to license freely the import
of art silk yarn;

(b) the quantity of such yarn licens
ed to be imported during this half 
year as compared with the preceding 
half year, that Is, July-December.
1950;

(c) whether reports of hoarding in 
art silk yarn have reached Govern
ment;

(d) the price of art silk yam in each 
month since January, 1951; and

(e) the present method of distribu
tion of art silk yarn to actual con
sumers?

•^e ^puty Minister of Commerce 
and Industry (Shri Karraarfcar): (a)
AIJ soft currency lironres for art silk 
yarn have been made valid for imports 
from Japan. Further, additional 
licences are now being issued freely to 
all categories of applicants for ship
ments up to 31st December, 1951

on basisof C.I.F. value* and not quantitl**. 
Thov value of import licences issued 
was as follows:
July-December 1950 Rs. 1,210 lakhs
January-Juno 1051 . Hs. 313 Jakhs

(up to 17-5-51).
(c) Yes, Sir.

statement is laid on the 
TaWe of the House. |;5ee Appendix 
XXVI, annexure No. IS.]

(e) Allocation to art sHk mills, 
other consuming mills and consumers*
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co-operative societies is made direct 
by the Chief ControUer of Imports. 
Yarn for handlooms is imported lay 
established importers. There is no 
statutory control on the distribution 
of art silk yam.

C o tton  S u p p l y  to  T e x t il e  M il l s

*4482. Shri Chattopadhyay: (a) WiU
the Minister of Commerce and Indus
try be pleased to state what is the 
present position o f . supply of cotton 
to textile mills in India?

(b) Are Government allowing im
port of cotton and i f  so, of what 
grades?

(c) Is cotton being exported and if 
so, of what qualities?

(d) Cannot the export qualities be 
used in Indian Mills?

(e) Why is export being done when 
there is a large deficit?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The total
requirements of indigenous and 
foreign cotton of mills in India are 42 
lakh bales. Out of thiŝ  26 lakh bales 
of spinnable cotton will be available 
for mill consumption from the Indian 
crop. The balance of the require
ments will be met partly by drawing 
on the last season’s carry-over and 
partly by imports from abroad.

(b) Yes; imports are allowed of 
Viirieties stapling 7/8" and above.

(c) Yes; only short staple cotton 
. such as Bengal Deski, Assam and
Comilla varieties are allowed for 
export.

(d) Of the varietif'<j allowed for 
«xport, only some Bengal Delhi can 
be used in mills. ^

(e) Export is permitted only of 
ijuantities of cotton that are in excess 
of our mill demand or which cannot 
be used in our mills.

Y a r n  to  M y s o r e  State

*44S3. Shri Ethirajultt NaMn: Will
the M in ister  o f  Commerce and Indus
try be p leased  to  state:

(a) the total quanUty of yarn manu
factured in Mysore State;

(b) the total quantity of yarn 
required if the mills, power-looms and 
hand-loom« in the State go into full 
p ro d u ction ; and

(c) the quota of yarn allotted to 
Mysore State in the year 1950 and in 
the months of January, February, 
March and April, 1951 and the actual 
deliveries against such allotment?

in Mysore manufactured 65,702} bales 
of yam in 1950 «md 21,920 bales dur
ing January to April, 1951.

(b) The question of supply of yarn 
to the looms in composite mills does 
not arise as yarn is made available 
for distribution by the mills after con
sumption in their weaving depart
ments. 2,370 bales of yam a month 
are required if the powerlooms and 
handlooms in the State go into full 
production.

(c) During the year 1950 against 
the total allocation of 29,523 bales 
deliveries amounted to 17,300 bales. 
During the months of January to 
April, 1951 3,501 bales were allotted 
to the State against its equitable share 
of 3,279. Actual deliveries during 
January to March, 1951 amounted to 
1,749 bales and deliveries for April,
1951 are not yet available.

S ale of S p u r io u s  C o sm e t ic s

•̂ 4484. Shri M. Naik; (a) Will the 
Minister of Commerce and Industry
be pleased to state whether Govern
ment are aware that containers of 
cosmetics of popular varieties includ
ing cold and vanishing creams and 
powder bases are l^ing refilled with 
spurious materials and widely 
marketed in Delhi?

(b) Is it a fact that many of the 
well-known brands of foreign made 
cosmetics are not allowed to be im
ported and yet the local market is as 
full of these foreign goods as in the 
days of free importation?

(c) What is the machinery under 
Government to check this evil?

The Deputy Minister of Commerce 
and Industry (Shri Karmark£.r): (a)
p.nd (b). Information is being collect
ed and will be placed on the Table of 
the House later on.

(c) Check over evil of this kind is 
normally exercised by the State Gov
ernments.

H in di L in o -t y p e  M achine  ^

*4485. Shri M. P. Mishra: Will the
Minister of Commerce and Mndustry
be pleased to state whether Govern
ment have received a design for a 
standard keyboard of Hindi Lino-type 
machine from Mr. King of the Lino
type Corporation and if so, what the 
decision of the Government thereon 
is?

The Minister of Com
Tlio Mlnls^ev of 

ladwtrjr (Shri MahUb): (a) The mills
ladaatry (8hrl Mahtek): No, Sir, not 
80 far as I am aware.
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M o n e y -L en d ers  in  J rarza  C oal- field s

*4486. Baba Goplnath Siiifli: (a)
Will the Minister of Labour be 
pleased to state whether Kabuli money- 
leniers still frequent coal-field areas
of Jharia and the neighbourhood?

(b) What steps have been taken by
Government to protect the niiners
from usurers?

(c) What is the extent of the miners’
indebtedness to (i) local money
lenders; (ii) Punjabi and Kabuli
money-lenders and (iii) Co-operative
Credit Societies?

The Mlaiater of Laboar (Shri Jafjl- 
tan Ram); (a) to (c). Information if
being collected and a statement wiJ!
be laid on the Table of the House in 
due course.

Sh ip s  bxjilt At V iz a o a p a t a m

124. Shri SaaitTayya: Will the
Minister of €)oiiimeree and Industry
be pleased to state:

(a) when the building of the three
shigs  ̂ at Vizagapatam will be com-

(b) whether it is a fact that Gov
ernment propose to sell them; and

(c) whether there in any proposal
to sell them to Indian merchants on
hire-purchase basis?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The first
two ships have been completed while
the third is expected to be finished by 
July. 1951.

(b) and (c). The matter is under
consideration of Government.
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PARLIAMENTARY DEBATES 

(Part II-Proceedings other than Questions and Answers) 
OFFICIAL REPORT 

ttU6 
PARLIAMENT OF INDIA 

Thursday, 24th May, 1951 

The House met at Half Past Eight 
of the Clock. 

[MR. SPEAKER in the ChaiT] 

QUESTIONS AND ANSWERS 
(See Part 1) 

9-30 A.M. 

REPRESENTATION OF THE PEOPLE 
(NO.2) BILL-contd. 

Mr. Speaker: The House will now 
proceed with the further discussion of 
the Representation of the People (No. 
3) Bill. Clauses up to 93 were dis-
poeed of yesterday when the House 
adjourned for an informal discussion 
of the amendments tabled on the re-
maining clauses with the hon. Minister 
of Law. The House will now take up 
clause 94. I should like to know what 
has been the result of the informal 
conference among Members. 

The Minister of Law (Dr. Ambedkar): 
Sir, we have gone quite a long way 
up to clause 135. But I would be 
still asking your permission and the 
permission of the House to adjourn 
at about II, or half-past eleven, as it 
suits us, because I would like to have 
a meeting again to finish off the whole. 
The difficulty is that in the afternoon 
there is another meeting and it would 
not be possible for the Committee of 
the House to meet to discuss this 
matter. I hope you will grant me thii.-
indulgence. ... 

Mr. Speaker: I am prepared even t.D....i 
rise earlier, provided we cou!d fini~ 

; this off. 
Dr. Ambeclkar: The trouble is this 

that every Member regards himlJelf as 
a POSSible candidate when he is dis-
euasing this Bill and he sees all sorts 
of dIfficulties that may come in hIs 
W'a7. 
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An 1I0D. llember: I[:.:i'.!iing the 
Minister. 

Mr. Speaker: When he 3ay3 every 
Member, of ~OUr3e the :Mini3ter is 
included. 

I 3hall follow the procedure which 
we followed yesterday. I shall fint ask 
as to whether any amendments are 
going to be mO';ed and if 30 to what 
clauses. There are no amendments to 
clause3 94 to 97. 

Clauses :H to 97 wer~ added to the 
Bill. 

Clause 98.-(Other orden by tM 
TrilJ' . .ma/.) 

3hri 1. R. Kapoor (Uttar Pradesh): 
There are two amendments standing 
in the name of Pandit Thakur Das 
Bhargava. He being absent, if you 
will permit me, I will move them with 
some changes in the phraseology. 

Mr. Speaker: .\~~ they accepted 
amendments? 

Shri I. R. Ka.poor: Yes. Sir. 
Amendment made: 

In part (a) of the pro'iiso to 3ub-
clause (1) of clause 98 after the 
word "Tribunal", insert the words 
"and show cause why he 3hould not 
be so named." 

-[Shri J. R. Kapoor} 

Further amendment made: 
For part (b) of the proviso to sub-

clause (1) of clause 98. 3ubstitute the 
following: 

"(b) if he appears in pursuan~ 
of the notice he has been given an 
opportunity of clOSlH!xamining the 
witnesses who have deposed aplnst 
him before the tribunal, of calline 

evidence in his defence and of 
being heard." 

-[Sit", J. R. Kapom) 
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Mr. Speaker: The question is: 

"That clause 98, as amended. 
stand part of the Bill." 

The motion was adopted. 

Clau~e 9(1. as e:rnended. was added to 
the Bill. 

Clause 99.-(Declaring election void.) 
'Amendment made: 

In part (b) of sub-clause (2) of 
clause 99 for the words "in the interest 
of a returned candidate", substitute the 
words "by a returned candidate, or 
!lis agent or by any other person with 
the connivance of a returned candidate 
~ his agent". 

-[Pandit Thakur Das Bhargaua] 

Mr. Speaker: The question is: 

"That clause 99, as amended, 
stand part of t.he Bill." 

The !T!otkn 'Nas adopted. 

Clause £.9. "s ,m-:ended, was added 
to the Bill. 

Clause 100.-\GrO~i:'ds jor dec1aration.) 

Shri Ramaswamy Naidu (Madras): 
Sir, while part (a) of sub-clause (1) 
of clause 99 says tnat if the Tribunal 
is of opinion "that the election has 
not been a free election by reason that 
the corrupt practice of bribery or of 
\mdue influence has extensively pre-
vailed at the election" clause 100 says 
that "the Tribunal shall after declaring 
tIle election of the returned candidate 
to be void declare the oetitioner or 
£u<;h other candidate. as the case may 
be, to lrave been duly elected". When 
the whole election beromes void. how 
ean this be? 

Mr. Speaker: I believe the hon. 
Member is not clear about the law on 
the subject. I need not explain to him 
the election law. 

The question is: .... 
"That clause 100 stand part of 

the Bill .. ' 

The motion was adopted. 

Clause 100 was added to the Bill. 

Clauses 101 and 102 were added to the 
BiD. 

• 

Clause l03.-(Difference of OpUlIO" 
among members of Tribunal.) 

Amendment made: 
For clause 103. substitute the follow.-

ing clause: 
"103. Difjereftce of opinion 

a17tOng the members of the Tribu-
nal.-If d\lring the trial of an 
election petition there is a differ-
ence of opinion among the 
members of the Tribunal on any 
matter or if at the conclusion of 
such trial there i:. a difference of 
opinion among them on any ques-
tion regarding the orders to be 
made under section 97 or section 
98, the opinion of the majority 
shall prevail, and the orders of the 
Tribunal shall be expressed in 
terms of the views of the majority." 

-[Dr. Ambedkar] 

2\lr. Speaker: The question is: 
"That clause 103, as amende«f. 

stand part of the Bill." 
The motion was adopted. 

Clause 103. as amended. was added to 
the Bill. 

Clause l04.-(Orders of the Tribunol) 
Amendment made: 
In clause 104, for the words "and DO 

appeal shall lie therefrom to aD7 
authority or court", substitute the 
words "and conclusive". 

-[Dr. AmbedkQT] 

Mr. Speaker: The question is: 
"That clause 104, as amended. 

stand part of the Bill." 

The motion was adopted, 

Clause 104, as amended. was added 
to the Bill. 

Mr. Speaker: Are there any amend-
ments to clauses 105, 106, 107, 108 ...... ? 

Dr. Deshmukh (Madhya Pradesh): 
No amendment up to 118. 

Mr. Spea.ker: But I shall call the 
numbers. It may be that some Mem-
ber may have changed his mind. Tbe 
Chair will not take it for granted. Of 
course it does not mean that aDYbod7 
will ask for leave to move anY new 
amendments now. 

Clauses 105 to 118 were added to 
the Bill. 
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Clause 119.-(Costs.) 

Amendment made: 
In sub-clause (2) of clause 119, for 

the words "six per cent.", substitute the 
words " three per cent." 

[Pandit Thakul' Das Bhargava) 

Mr. Speaker: The question is: 
"That clause 119, as amended. 

stand part of the Bill." 
The motion was c.dopted. 

Clause 119, as amended, was added 
to the Bill. 

Clause 120.-(Pu!lllLent oj costs.) 

Dr. Ambedkar: I have an amendment 
to clause 120. It merely divides the 
clause into two sub-clauses and the 
second sub-clause would begin from 
the words "If there is ...... ", omitting 
the word "and" before them. The 
clause has been divided into two sub-
clauses because it is a very big clause 
running into fifteen lines. 

Amendment made: 
For clause 120. substitute the follow-

ing clause: 
"120. Payment of costs Ol.t of 

secHrity deposits and return of 
such deposits.-(l) If in any final 
order as to costs under the provi-
sions of this Part there is a direc-
tion for payment of costs by any 
party to any person, such costs 
shaU, if they have not been alreadY 
paid, be paid in full. or so far as 
possible, out of the security deposit 
and the further s-ecurity deposit, 
if any, made by such party under 
this Part, on an application made 
in writing in that behalf within a 
period of six months from the 
publication of such final order 
under section 105 to the Election 
·Commission by the person in wbose 
favour the costs have been award-
ed. 

(2) If there is any balance left of 
any of the said security deposits 
after payment under sub-section 
(l) of the costs referred to in that 
sub-section, such balance, or where 
no costs have been awarded or no 
application as aforesaid has been 
made within the said period of six 
months, the whole of the said 
security deposits, may on an appli-
cation made in that behalf in writ-
ing to the Election Commission by 
the person by whom the deposits 
have been made, or if such person 
dies after making such deposits, by 
the legal representatives of such 
lIerson, be returned to the said 

person or to bis legal representa-
tives, as the cas-e may lie." 

-[Dr. AmbedkaT] 

Mr. Speaker: The question is: 
''That clause 120, as amended. 

star.d part of the Bill." 
The motiGn was adopted. 

Clause 120, as an:ended, was added 
to the Bill. 

Clause 121.-( E:l'ecu!ion of orders as 
to costs.) 

Dr. Ambedkar: I have to move a con-
sequential an-:endment on account at 
the division of the original clause 120 
into two sub-clauses. 

An"ler.dment made: 
In the proviso to clause 121-
(a) for the words and figures "under 

section 120" in the first place where 
they occur. substitute the words. 
brackets and figures "under sub-section 
(1) of section 120"; 

(b) for the ',vords and figures "under 
section 120" in the second place where 
they occur. substitute the words "under 
that :>ub-section"; 

(c) for the words "in that section". 
substitute :he .. \-rjrds "in that sub-
section". 

-[Dr .. 4mbedkaT] 

.Mr. Speaker: The question is: 
"That Clau::e 121. as amended. 

sta!1d part of the Bill." 

The a:c:icn \vas adopted. 
Clause 121, as amended. \vas added 

to the BEl .. 

31r. Speaker; Then we come to the 
otl~er amendments. 

Dr. Ambedkar: I suggest that claus-
es 122. 123 and 124 may be kindly 
held over. 

Mr. Speaker: Clauses 122, 123 and 
124 are held O\'er for the time bem.. 
Clanse 125.-(Prohibiticn oj election 

meeting on rhe election dall.) 

Dr. Ambedkar: I beg to move: 
(i) In sub-clause (1) of clause 125. 

for the words "political meeting .. , sub-
stitute the words "public meeting". 

(ii) In sub-clause (1) of clause 115. 
omit the words "or on the day im-
mediately prece<iinl!: that date 01' tile 
first ot those dates". 
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Mr. Speaker: Then I shall put the 
clause to vote. 

Shri Kamath (Madhya Pradesh) : 
May I ask the hon. Minister for a 
clarification, whether the preceding 
day means the day up till midnigkt 
or the day up to sWlset? 

The Minister of State for TranspOrt 
aDd Railways (Shrl Santhanam): Any-
how the word is being deleted and the 
question does not arise. 

Shri Kamath: It does because meet-
ings on the previous day wIll not be 
prohibited. 

Dr. Ambedkar: It is an academic 
question but if my hon. friend persists 
I think that 'midnight' would he the 
proper word. 

Mr. Speaker: The question is: 

(i) In sub-clause (1) of clause 125, 
for the words "political meeting" sub-
stitute the words "public meetin,,". 

The motion was adopted. 

Mr. Speaker: The question is: 
(li) In sub-clause (1) of clause 125, 

omit the words "or on the day im-
mediately preceding that date or the 
first of those dates". 

The motion was adopted. 

Mr. Speaker: The question is: 

"That Clause 125, as amended, 
stand part of the Bill." 

The motion was adopted. 
Clause 125, as amended, was added to 

the Bill. 
Clause lZ6.-(Disturbances at 

election meetings.) 

Amendment made: 
In sub-clause (2) of clause 126, for 

the words "political meeting", substitute 
the words "public meeting of a political 
character". 

-[Dr. Ambedk~:"] 

Mr. Speaker: The question is: 
"That clause 126, as amended, 

stand part of the Bill." 

The motion was adopted. 

Clause 126, as amended, was added to 
the Bill. 

Clause 127 was added to the Bill. 

Clause 128.-(Officers not to inft~ 
votmQ.) 

Amendment made: 
In sub-clause (1) of clause 128, tor 

the words "shall act as an agent of a 
candidate in the conduct or the 
management of the election", substitute 
the words "shall in the conduct or 
the management of the election do any 
act (other than the giving of vote) for 
the furtherance of the prospects of the 
election of a candidate". 

-[Dr. Ambedkarl 

Further amendment made: 
1n sub-clause (3) of clause H!8, tor 

the words "three months", substitute 
the words "six months". 

-(Dr. Ambedk.1r} 

Mr. Speaker: The question is: 

"That clause 128. as amended. 
stand part of the Bill." 

The motion was adopted. 
Claus-e 128. as amended. was added to 

the Bill. 

Clause 129.-(Prohibition of 
canl'·assing.) 

Mr. Speaker: I take it that there are 
no amendments to this clause. 

Shrl S. N. Das (Bihar): I nave an 
amendment, No. 174 in Consolidated 
List No. 2 and that amendment waa 
accepted yesterday. 

Amendment made: 
In sub-clause (1) of clause 129. for 

\he words "during the hours", substi-
tute the words "on the date". 

-[Shri S. N. Das} 

Mr. Speaker: The question is: 
"That clause 129. as ameDded, 

stand part of the Bill." 
·[he motion was adopted. 

Clause 129, as amended. was added to 
the Bill. 

Clause 130.-(Penaltll lot' dUorderiV 
conduct.) 

Amendment made: 
In sub-clause (l) of clause 130, for 

the words "during the hours fixed for 
the poU", substitute the words "on the 
date Ol' dates on which a pollia taken". 

-[Dt-. A~l 
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Mr. Speaker: The question is: 
"That clause 130, as amended. 

"tand part of the Bill." 
The motion was adopted. 

<;lause DO. as :lmended. W3:; added tu 
the Bill. 

Dr. Ambedkar: I would at this stage 
request you to adjourn the House, 
because we have exhausted all the 
clauses which we had agreed upon. 

Mr. Speaker: The House may adjourn 
now for the informal meeting which 
will take place, as I am told, in the 
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Council of State Hall and immediately 
after we disperse from here. 

Shri Kamath: Have you, Six:. any 
objection to our meeting in this 
Chamber which is cooler? 

Mr. Speaker: The convention up to 
now has been that unless the Speaker. 
the Deputy-Speaker or the Chairman 
is in th'e Chair, no meetings can take 
place in this House. 

Dr. Ambedkar: It is a good ground 
fo~' not meeting here. 

The lionse then adjourned till Half 
Past Eight of the Clock on Friday the 
25th May, 1951. ' 




